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JUDC34ENT

(By. H6n*ble ]Mr,S,R.Adige,Member<A) .) .

In this application, Shri Babu Lai, a Semi-'

^skilled Fitter(U])holster) •v7orking in the Delhi Mi].]

Scheme and belon<jing to the scheduled caste conriraunity

has prated that -Jae respondents be restrained fron

declaring' him as surplus and depriving him of his

employment as Fi-:ter(Upholster) in Delhi I4il]c Scheime*.

The applicant claiirivS that he is writing in IMS

since 1962. From

(Annexure-3) , it

the seniority list of FitterCUphc

appears that his date of initial

Istei

appointment is 1.4.63 and his date of appointment o

.67,the present grad^

This appo intment

letter of D.M.S,

of Fitter-Gum-Upholster is 16,IC

was made on adhoc basis. From the

dated 29,3,90 (Annexure-l), it

appears that consequent upon the reduction of the

staff in the category of Fitter-Ciam-Upholster as c

result of the recommendations of SlUy Department c

applicant was identified as surpl

f

us •

of

aff

- S yupe n di ture, the

, and uni^r the Go\

surplus staff, he

Establishment w.e

forwarded to the

Personnel, Public

•emment policy for re-depyovment
-to be

wa^transferred to the Surplus St

,f. 1,4,90 and his bio-data was to be

Surplus Cell of the Department of

Grieurances and Pension for re-deploy-.

ment. From the'cdun.ter affidavit, it further appea^rs
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that the promotion

P itte r (iffphols te r)

of the applicant to the post of

/\7.e,f, 16,10;67 v/as on adhoc basi^

on the basis of prspposed recruitment rules. Hov«^ver

he could not be re ^1arised to that post as he did i|iot

fulfill tte requis Lte condition of the

recruitment rules notified -vide Notification No,3~l^/74-

/22.11.75. tlis 'case was referred, to
\

rexation in the rules in order to

' regularise him on the post of Fitter (Upholsterer)

but the same was-not approved by re^ponde-nt No,4

Ministry of Agriculture &Co-operation.

ID.I dated 1.11.75/

the Government for

,e seniority list of Fitter(Uphol^teare]

it appears that one Shri Sukhdev Ram/

n 10,3.75 i.e over seven years a^ter

been declared senior to the applj[Gant

irfced on regular basis while the

inted on adhoc basis. -

3. From tli

(Annexu re-3(Supra)

who was appoirfced c

the applicant, had

because he was appc

applicant was appo

4. Having

. belongs to the sche

continuously workin

for more than 26 ye

regard to the fact that the applijcant

duled caste a^mmunity and has bee

g on-the post of PitterCUpholster)

n

arSf even if it be on adhoc basis
Ai

vjere are of the vieW that in the interests of e_quity and

justice, this appli

responcfents should

against his '

(S.R.ADIGE)
msmber(a)

(ug)

cation should be allowed, and the

continue to retain the applicant

as Fitter (Upholsterer) » No. co

-4 4^
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(J, P.SHa.RMA) 1\ Ĉo
MEMBER(J)


